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Pune - 412 105
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Assessee by : Smt. Shika Parwal
Revenue by : Shri Navin Gupta
4TS %f ari@ / Date of Hearing : 15.06.2022
HT9IT T ¢ / Date of Pronouncement 19.07.2022

37l / ORDER

PER S. S. GODARA, JM :

1. This assessee’s appeal is directed against the CIT Exemption, Pune’s
order dated 30/12/2019 passed in case No ITBA/EXMS/EXM2/2019-
20/80G/1023471143(1) involving proceeding u/s. 143(3) of the Income Tax
Act, 1961 ; in short “the Act”.

Heard both the parties. Case file perused.
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2. Learned counsel states at the outset in light of the assessee’s letter
dated today itself that it has been granted the impugned section 80G
provisional certificate/approval under the new law with effect from
24.02.2022 and therefore, the instant appeal be dismissed as withdrawn.
The Revenue is equally fair in not contesting the assessee’s withdrawal

request. Ordered accordingly.

3. This assessee’s appeal is dismissed as withdrawn in above terms

Order pronounced in the Open Court on this 19t day of July, 2022.

Sd/- sd/-
(DR.DIPAK P.RIPOTE) (S.S. GODARA)

AET 959/ ACCOUNTANT MEMBER T+ 959 /JUDICIAL MEMBER
9 / Pune; f&AT® / Dated : 19th July, 2022.
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